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IN THE CENTRAL ADMINISTRATIVE T1IBUNAL HYDERAJBAD BENCH AT HYDERABAD 

~ 	 O.A.NO. 247/94. 

Date ofOrder: 28-2-94. 
Between: 	 - 	 -. 

Nama Madhavi 

cT. 	 - 

Applicant* 
and 

i. chief Post Master General, A..P.Circle, 
Hyde rabad. 

4 	 2. DirectOr of,Postal Services, 
0/0 the 'Postmaster General, A.P.S.R.KUrnOOl-5. 

3. Superintendent of post Offices, 
KurrzoOl Division, Icurnool-1. 

Respondents. 

For the Applicant Mr.K.S.R.Anjaneyt1lu, Advocate 

For the Respondents: Mr.N.R.ivraJ, sr.cGSC. 

CORAM: 
THE H0141 BLE MR.A.B.GORTHI 1. MEMBER(ADMN) 

AND 

THE HON' BLE MR .T • CHANDRASEKHAR REDDY : MEMBER( JUDL) 

The Tribunal made the following Order:- 

Heard learned counsel for both the parties. 

Reply to be filed within iv aa. - 	 - 

orders on 7-4-94. 	 - 

In the rreanwhile the respondents are directed t keep 
one post of Postal Assistant3 unfilled till further orders. 

CtD puty Registrar(J)CC. 

Tb 
1. The chief postmaste± General, A.P.Circle, Hyderabad. 

2'. The lXrector of postal ServiceS, 0/0 the postmaster General, 
A.P.S.R. Kurnool-5. 

The superintendent of post offices, Kuri'iool tñ.vision, Eurnool-1. 
One -copy to Mr. K.s.R.Arljaneyulu, Advodate, CAT.Hyd. 
One copy to Mr.N.R.Iflrai, Sr

- 
.CX38C.CAT.HYd. 

One spare copy.  
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